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Order dated 11.3.2002
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He Shri D.P OD‘{-‘ialaﬁ;af\:"mtl learﬂed COUHSQI.
applicant and Shri B.Das, learned A.i‘f.
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Application with a direction to Respondents

giving a posting

to explore the possibility of

to the applicant t© a nearby place. This :
should be done within yeriod of tnree week
hence .
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